NATIONAL COMPANY LAW APPELLATE TRIBUNAL, NEW DELHI
Company Appeal (AT) (Insolvency) No. 1376 of 2019

IN THE MATTER OF:

Arun Gupta, Liquidator LML Ltd. ...Appellant
Vs
..... ....Respondent
Present:
For Appellant: Mr. Ashutosh Gupta and Mr. K. Dutta, Advocate
for Appellant with Mr. Arun Gupta, Liquidator in
person.

For Respondent:
ORDER

03.12.2019: This appeal has been preferred by Liquidator of LML Ltd.
against order dated 22nd October, 2019 passed by the Adjudicating Authority
(National Company Law Tribunal) Allahabad Bench. The Adjudicating
Authority refused to exclude any period for the purpose of Liquidation on the

ground that the fees of the Liquidator had not been fixed.

In fact, no case has been made out for exclusion of any period, even if an
appeal was pending before the NCLAT, in absence of any specific stay of
liquidation process by this Appellate Tribunal. The appeal is frivolous and is

dismissed.

[Justice S. J. Mukhopadhaya]
Chairperson

[Justice Bansi Lal Bhat]
Member (Judicial)
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Member (Judicial)
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